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New Delnl this the 317 day of May, 2005

Hon'ble Shi Shanker Raju, Merber{d)
Hap'hie Shrt 5.4, Singh, Membeir{h)

Dr. 5.¥. Chugh,

S/o 8k, Dharamyir Chugh,

zig 156, Nehru Apartments,

Outer Ring Road,

Kalkafi, New Dethi~1e. e “Applicant

4. iJnion of india through
‘rae Secrstary,
sinistry of Railways,
mmfaw Board,
gw Delhi.

2. Ui‘ii}ﬂ Public Service Commission,
uah its Chairman,

Dﬂ ir! House,
Shahjanan “‘Oad,
NewDeltni. e Respondents

(through 5. ShailenderaTiwary, Advncate)

Order {Oral
rioncle Shii Shanker Raju, Member(d)

Heard the jearned counsel.

2. Admittedly against the Presidential order of pa
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inline & Appeal) Hules, 1963, a review lies, which has not
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heen exhaustad by the applicant. During the course of arguments, it is sfated
tmat certaln documents on record show that timely information has not baen
given regarding ,,;.LE‘I sion of iraining and no communication whal-so-gver

regarding conduct of disciplinary proc eedings has bsen sent to tne af. splicant. As
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3. it is trite law that a right of appaal when available cannot be cuitailed a

i‘za‘s i bz sxercised. Kesping in light the mitigating tactors and documenis on
record, we accord lberty to the applicant to prefe ¢ a review before the President
on merite and dirgct respondenis to dispose it of on meriis by passing a detailed
and speaking order within four months from ihe date of receipt of a copy of this
arder.  We further direct the respondents in the wake of principle of natural
justice to provide the applicant ali documents regarding disciplinary procesdings
i.e. copy of the charge sheet and enquiry report, within four waeks from today.

4. in the avant the applicant is still aggrieved, it shall be open to him o take

ﬁrﬁﬁrsaae nroceedings, in accordance with law. No costs.
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